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[BIHAR ACT 06, 2025]
BIHAR HINDU RELIGIOUS TRUST (AMENDMENT) ACT, 2025
AN
ACT

TO FURTHER AMEND THE BIHAR HINDU RELIGIOUS TRUST ACT,1950(Act
No-01,1951)

Be it enacted by the legislature of the State of Bihar in Seventy Sixth year of the
Republic of India as follows:-

1. Short title, extent and commencement.-

(1) This Act may be called the Bihar Hindu Religious Trust (Amendment) Act,

2025.

(2) It shall deemed to have come into force from 23rd may, 2025.

2. Amendment in Section 32.- In Bihar Hindu Religious Trust Act, 1950 the Sub
Section 32 (5) shall be inserted as following:-

"(5) (i) Notwithstanding any provision in Bihar Hindu Religious Trust Act,
1950 including Section 32, State Government may constitute a
scheme for development of  Punauradham Mandir,
Sitamarhi including administration of land and all assets. The scheme
will inter-alia, include holistic approach for development with a view
to achieve the aim of making it a place of national importance of
religious and tourism attraction.

(i) The State Government may constitute committee of eminent persons
for administering the scheme of Development.

(ii1)) On and from the date of enactment of this Act, existing committee of
trust shall stand dissolved. All office bearers shall cease to function.
Provided that existing Mahanth of the trust will be included in the
Committee to be constituted by the State Government.

Provided further that all employees of the Trust shall continue to
serve the trust subject to complete control of the Committee
including disciplinary action.

(iv) The Committee to be constituted by the State government shall
immediately take complete control of management of Trust and all its
assets, tangible and intangible.

(v) The committee constituted by the State government shall submit
periodical report to the State Government.

(vi) That State government may issue direction to the Committee in the
interest of proper implementation of scheme and such direction shall
be binding.

(vil) The State government may modify, alter, amend or substitute existing
scheme in the interest of proper development of trust. The state
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government may reconstitute the Committee any time including
inclusion of new members or exclusion of existing members.

(viii) General Powers and Duties of the Board under Section 28 of the Act

shall continue to be applicable to the Trust.

(ix) Provisions contained in the sub-Section (3) and (4) shall have no

application on the scheme framed under the provisions of this Act."
Repeal and Savings-

(i)  The Bihar Hindu Religious Trust (Amendment) Ordinance, 2025
(Bihar Ordinance No-01, 2025) is hereby repealed.

(1))  Notwithstanding such repeal, anything done or any action taken in
exercise of any power conferred by or under the said ordinance shall
be deemed to have been done or taken in exercise of the powers
conferred by or under this Act as if this Act were in force on the day
on which such thing was done or action taken.

sflers, afarea Jevmed,
fagrR, e g1 yifad wd giRe |

fagR ToTe (SrEnReT) 1337-571+400-S10S0%0
Website: : https://egazette.bihar.gov.in




